W B.O. H.

MR, SPEAKER : I am very much tired

you. Please sit down. You say so many

ings which have nothing to do with the
busipess before the House. You abruptly
got up and start interrupting. Kindly sit down,
Otherwise, 1 will bave to do a very unpleasant
duty. May I bring it before the House that this
sentleman is interrupting all the time, defying
the Chair? Thisisvery wrong. The question
is about the report of the Business Advisory
Commiittee, The Business Advisory Commi-
tiee confines itself with the total business

before the House, including the no-day-yet-
samed motions. You are introducing any-

thing in the world in this. You are asking,
‘Why Mr. Khadilkar has gone abroad. What
about Mujibur Rehman? Holding regular

half-hour discussions and so on. 1 will
have to ask him to withdraw if he persists
like this.

SHRI ATAL BIHARI VAJPAYEE

{Gwahar) : Sir, may ] suggest that Shri Samar
Guhs may see you in your chamber and
convince you?

MR. SPEAKER : Do you think that he
does not see me in my chamber ? In fact,
I would invite all of you to sit with me when
he sees me in my chamber.

SHRI P. K. DEO (Kalshandi): The
Lokpal and Lokayukt Bill, which had been
passed by the Lok Sabha and which was pend-
ing in the Rajya Sabha, lapsed because of the
midterm poll. As early as 1966 the Admini-
trative Reforms ‘Commission submitted a
repert to. the government recommending
an  institution like Ombudsman. On
the basis of that report Government
prepared a BIll, * the House referred it
ta the Joint Cpmmitjee, which took evidence
and then submitted a report to the House.
The Lok Sabha’ passed this “Bill and then fe-
ferred it to the Rajya Sabha for their passing.
Now that Bill has lapsed on account of the
Mid-term poil, may I know when that bill is
likely to be brought up agsin? Similarly, the
Commissions of Inquiry Amendment Bill also
lapsed on account of the dissolution of Lok
Sabha, When will that Bill be brought up a

gain 2
SHRI PILOO MODY (Godhra): And
also the: Architegts Bill.

JYAISTHA 21, 1893 ((SAKA)

D, G. (Manipw), 1971-12 150

SHRI RAJ BAHADUR : All the Bills
that were pending before the House and which
lapsed because of the dissolution of the Fourth

Lok Sabha are being consid d i
oty ered for re-intro-

SHRI PILOO MODY : with priority?

SHRI RAJ BAHADUR : We shall try
to take an appropriate decision about priori-

tliflsl. It applies 10 Architects Bill and other
ills,

12,48 hrs.

DEMANDS FOR GRANTS (MANIPUR)
1971-72-(Conrd.)

MR. SPEAKER : The House will now
take up further consideration of the Masipur
Budget. Shri S. M. Banerjee will continue
his speech.

SHRI S. M. BANERJEL (Kanpur):
Sir Yesterday I was referring to the difficulties
faced by the people of Manipur and the indi-
flerence of the government towards some of
the burning problems. 1 have explained yes-
terday that Manipur is a beautiful place
which can be developed as one of the main
attractions for our tourists, both from India
and abroad.

Another problem which s agitating the
minds of the people of Manipur is the want
of good roads. 1If one wants to go to Mani-
pur from Calcutta he has to go by train which
pesses through Nagaland, through unsafe
places, where people are looted and murdex-
ed. The other alternative is to go by plane.

We have requested several times in this
House both the Minister of Civil Aviation and
the Minister of Finance—a representation
was made to the Prime Minister also by the
representatives who came 1o see her 1o discuss
the various problems confronting the people
of Manipur to reduce the plitie fare from
Calcutta to lmphal. I one has to travel, it
is mot for enjoyment’s sake or for reereation
or luxurious travelling but he or she has to
travel because there is no other way out. So
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¢! communications improve and there are
voad facilities, as long as the people of Mani-
pur and Tripure have to travel by plane,
because there is no other way out, we should
introduce some sort of a janata plane so that
the fars may be reduced. An assurance was
given in this House—I do not exactly reember
the date—two years back that this matter will
receive sympathatic consideration from the
Minister. Unfortunately, the Civil Aviation
Minister is not here but I would request the
hon, Minister of Finance, Shri Ganesh, who
Vs here , to pass on this information to him
with the request that if this could be done this
would be a boon to the people of Manipur,

Then, about the development of small-
scale ladystries, you know, the handicrafts
of Manipur are world famous. There are
certain items like asort of quilt which they
manufacture in their cottages as home industry.
1t is something which could be matched by any
good quilt in the international market. But
even in Delbi we do not get it, When we go
to the Manipur and Tripura Cottage empo-
rium these things are not avaialable because
they cannot prodace more. There is no
means of production there. So, for export
purposes these small-scale industries should
be developed. Government should spend
some money on it so that the people of that
particular area, specially the women, who are
very hard-working, can manufacture these
things both for internal consumption and for
export to other countries through our Foreign
Trade Ministry,

I have already said about the buyilding of
roads, This is necessary for security purposes.
You know, Manipur 1s a very sensitive area.
For the purpose of security the Border Roads
Organisation is trying to constrict certain
rotids but they are only meant for the army.
There should be 2 big road, a national highway,
from Calcutta to Manipur. May be, the
Government may have to spend & lot of money
but this is nescessary as any attack either by
Chaing or by Pakistan or by any other country
which is adjacent to Manipur and Tripura may
vompletely isolate these two Union territories
from the rest of the country, Aiclifting will
not be possible to that extant, So, I would
sequest that proper atitntion should be paid
1o the comstruction of gond roads.

About tourism 1 have mentioned. 1 would
lsc mention that proper colleges and schooly
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and trading institutes should be there, ' Train.
ing should be givea not only in handiceafts
but also to make good articles. 1 know, they
solely depend on the subsidy which they gt
from the Centre, Even items of daily con«
sumption are being sent from other States and
they do not have them in Manipur. This
dependence on the Centre should come to an
end. Thal would come to an end only when
elections are held, a democratic govermment
comes into power and statehood is granted,

Last but not the least, I would again request
this Government to realise the gravity of the
situation and grant Statehood to the people
of Manipur, All sections in Maripur want
Statehood. why should they not? When the
Statehood was granted to Himachal Pradesh,
we were all happy. I remember my hon.friend,
Shr1 Meghachandra, a Member form Manipur,
who said, ‘*we hope the fate of Manupir and
Tripura is also going to be changed and they
will be granted Statebood.” I would reguest
the hon. Finance Minister to convey our
feeling which is & genuine feeling of the people
of Manipur for their Statehood. If they do
not get Statehood, there will be struggle and,
ultimately, they will get Statehood. What will
then be the grace left for this Government?

st wAwee wew g (wfegre) ¢
WEAS HERA, WO & wraeg § Wt AW
agi ¥ et wE § gvd e ¥ qF W 5o
framr w1 s wr ww g
areAt & weg< & 1 v o dAredf
¢ | wrawmeaT 5w i % ff fir faaw ofr
et o § Hit e i efiE goeTe
age Wt Bfar are dwR #Y 98 fewar @ fe
farame & g s & sdrge wifae wr
v §mradt ww f@ & wow wg we
foniwr qrferang B o s oft | -
ar% gieawior & ofr wfvge ongf o Feqar &
agt wEaT qw Ayt e {1 A g¥
&7 A forwa § B et Pl sramedy
wHPgC & ey e & ot ey § Wi ok
srrew o i & du wry o g
rme wITTeE & ey g3 & of i
Samrdn A el T sy &Y wage
ot wravd! ¥ wre & W wifiew §-ad feakr.
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¥ sl w A wnfee gy @ g W
awaT ¥ T AET wE WA B+ qg
orerrt gt el & et § T g Amgehi
fir gt e dgare wadde #X | Fid ST §
#wfiq waame & fyarea w2w WYt wsw
wt qot st farar et e & wige W
fr qot wreq a7 et war W wifge
wod warE # gw e § i oy v wda
¥ TG W Gt § | 0T wEA ¥ wTOor
F T QUARTTEL TeH W FS THAS A
w1t Fr wic yifrar & wisafs @ §
wife W 5w AW F fga w1 Af o §
R T U TS TIRE GAT ATAT [E A
faar 1 wufor g e o wrawgaiaT § fe
wgT T GG AT AT Y TTAT H
HTY | W AT I THRATATET ek § wely-
gy w1 fe-adigdy a wwrey @we anc fxar
& 10t Feafs 3 & srod wreaw, Wi et
argar § o g wate feqw faad
qZT! TG5Y § IAH WL A T a0y faary
anfae, qET v geme F g fomwo & o R
# gfewior & agi # v feafa 8 99% ot
¥ forr 30

MR. SPEAKER : The hon. Member may

continue his speech after Lunch. We adjourn
for lunch to re-assemble at 2 P.M,

13.00 brs,

The Lok Sabha adjowrned for Lumch till
Fourteen of the Clock .

ahe Lok Sabha re-assembled after lunch at
five minuves past Fourteen of the Clock,

{Ma. DerurY-SPeAKER /n the Chair}

hEMANDS FOR GRANTS (MANIPUR),
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SHKI JYOTIRMOY BOSU : With your
Dermission, 1 wish to way thid I Have reestved
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a telegram from the Dandakaranys‘Employ.
ecs’ Union. They had glven notice of certain
demands to Governnient. The matter Is two
months old. Government have so far tuinied
8 deafear to them and they arc now on &
hunger strike. May I request you to ask
Government to take  note of "this end, 'if
possible, to make a statement - on  this
immediatly ?

St MIATET AW AW TSR
wgvzy, wirge ¥, o frege wgl ™
¥ feaa &, wiat o dear 1802 § Wi 9N
¥ a1 guT A & faT qraraTn
#vE gl ¢t & 1 a8t T far sy ool
OB O TEAA W TR GEN A FH A
X a1 i e w1 www wr oar § 1 el
FHr oY qur @t § fr dew war QA &
Hreor v fyalr wew avow & orq qg gk
ST wEl Vg § aF agh & |t e ghrar
& ar By A ¥ wE f vy A @
) 5w s A feafs & go TF aorfifan
o &, W quearnd wagfe § frenw
@y § qur a0 Ay wWrelr weely ogrhl s
& & ¥ wicdra w0 ¥ vienra o are Ay
& 1 wa ow W 3g W § far 23 ot o
T FATC N TG #r ot Fesrer gy wefigiy
aT IgH WG g W fear wve foraw
FACAET qFT 4T OF Wiiww wEgaw S
& A | v wifew wagaT § wror ot
¥ ooni ¥ ox Tw AT WY quwarardy
wigfer o gorr gom § Frawr adda wff
farar o G )

wforge & T ¥ Wy ¥ yay ¥ fin
HrrdE feas & 1 el wrandy wiinge &
srreft & sirc sbaewer ot wray fr §, oy gt
¥ faralr W a1 S WY wear we 0w-
forfired o wfirent Y witrge & wrefiddi
oy e B g oy Prerdt & o
awrivy WA TH oY WY 45677, Firgerr &
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Ut oty warre arew

wgt wfrge ¥ ot sawe gorg & ag ad
IRH YROGToTo 1 250 W FHAF Y145
AT EF  WEIAR F IO W T WA
¥ W W g € § W a@r F W
wo Ty gy o § i ga S ¥ v
¥ 1 ware ¥ feafe dur 537 S wrie
¥ 59 3¢ @y gl off, fidide A gE ot
" & @t fa g qEan A HeTe, TR
AT F G W AT w4 §, 34
¥ o9 i T H T qE AA
¥ w1 A § @91 30 N SeiaT Rl ATGAT
w1 wree et & whrge w S A gg
o WY Sid & S gl ) Sradr, A
whewfire d7 ¥ 94 & 30 &, fove T vl
wieplae axge §, &g wieglas aafer ¥
@ W WAL Aoidila WA &0
vt

TW T T FZ0 56 TATC T AT R
I TR TCH AT §ATC TZ0H) 4T
¥ wrq fadare ¥ w1 & ) 79 ameor =gt
e Wt age wfem wevf § R
§& i oY Ire weza ¥ §, 96 .
&0 Pt &, SawT H9a 4 e KT
g g ) ag wwrf § faawar &

““All this had led to a definite separatist
movement, which cuts across political party
lines. Even the Congress Party is not untou-
ched. Only last year at the State Congress
political conference, which was attended by
the Congress President Shri Nijalingappa
by invitation, a resolution was passed calling
for boyocott of -and non-cooperation in the
1972 General Election.

When Shti Nijalingappa protested against
it informally to the State Congress leaders,
$hri Koireng Singh.and other leaders express-
“4 the helplessness of the State Congress,

Swithed ax it wis betweea the Central
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Party discipline and the growing popular
feeling, which was increasingly being exploit-
ed by the opposition parties,”

yawaraid) ARigfa & §9 audfew
e W Aveqd W faul % @ra 615 A5 W
T &, €& T A1 Wral § 9T ISAT g
&\ & ag o1 argere e wgt ) 7@ W WA
% fao €y gg ¥ el a0

3q widiq g § dm afaat qea:
dt § o A, gl fFe A el
fiaty 1 Srfars sferwiore wgt E€rmadt fgg
¥ firg oot A wead § 1 Afew Preferam
Frorerfrer arer wgr &Y Wil Al sar &
a1 faqa® # a1 & & | FEt N o
weifyafag §, sifia § wr ehewa {4
sy arcdft § 1 gl oy 3w A ¥ wka
gt Ofr #fy @ &, g STAw
fafearas Fawerist T WHTC ¥ &l JEe
§ fis wvit & qredin W & qaw O £
sraivarfier dhae &Y v gt AT arehar dar fer
wre for s & fam wTg AT
Feare @Y | S QT WA T A WA Al
g fafroaay faomdrs wow wmgd & fe
fire TATC AT ST g weq gdwa
At & Ger ar | ¥w G et ag g
& fis wror ATt gAAER e &4 waT § )
& argar § T ST AT AT W I
wYC ST €1 1 3 HTE a% WY 34 &Y
20 wAe F § | AR ST F WIAT FE A
filk § 1 oAar & AR ek fawE A1 g
dyod i § 1 whdt faery s WA
waw faar § Wi wtde gl w AT
fat & 1 X6 RO B W W ey
afirar ¢ famaia & a7 SEFT WIS TET HTHTY
o2, weEr Wiy agt Py e fend
ww W e & qy wre farg e
g o A o & drw g W
e fersyor e ST e ey Wil
o Tvet B gfear wow wel § o A
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¥ yidia @ & far o wrav afsg &)
¥E wraw gare 3 e wgi o vl @l
# wiy wy fare e ¥ Tyl faogr oo,
3G gut #r firg swne & fawfu fear
Wi, EHTY oY EEC a9y §, SE AR
faeer saTT & 3R fama #Y sqaear 1 s
wgr aw grarara & AUAAT O G §,
7g &7 farcwrer & wfiee <@ & 1 aTaTaTe
¥t gfretd qar arear # agy wravaw g
& wgan § fe ararane & glawia e
AE IH WY B UY AE ¥ 919 AT w5
BT W FT | FFT qEHT 47 Sre fawvar
L i

wvpe et e & 1 Wi o gaTr
R &, SRR @ ¥ Gre g fag
st & 1 qawaraer angle F S Tgi
& "t o afaw Fory g & 1 fasve o et
whr & 1 afiear 2fam /e & a@i wx
wINE wAFC AEY § 1 TH wIw™T F A
fewrr & fom, geat § agcf frarf &
faa, ge® qqt & fao frde won Sarg
W | wEw CIRT *T Al W AF 7
forard | dvsrar sarar ydeha e # waar
& faq wdrgc N wmar & fac W g
oY wray %, et Wer woe & frgew )

SHRI N.TOMBI SINGH (Inner Manipur):
Mr, Deputy-Speaker, Sir, I must at the outset
expreas thanks on behalf of the people of Manipur
and also on my own behalf to the honourable
House for the deeper under standing of the
problema, longstanding demands of this eastern
border, a strategic region of the country, and
m? for the increasing appreciation of the
legitimacy of these demands veflected in the
deliberations in this House contributed by
all section.

Yesterday evening, when the considera-
tion of the Manipur budget, second stage, was
quickly ‘foNowing on the heeld of the conchade-
Ing part of the discussion' on the general
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budget, highlighted by the triumphant reply of
the hon, Finance Minister, hitting back to all
the unreasonable critisims to the budget,
there was a sharp contrast provided on the
Himalayan budget of the country standing side
by side with the pigmy Manipur budget, and
this gave a lot of thought to those of us who
represent this backward and small region.
In a way this was indicative that in this country,
the big and the small, the one and the many
have (o coexist and develop together, and this
was something which was giving a decper
and Sadder thought to us, when the Housp
quickly thinned away when this discussion
was taken up. Fortunately, the discussion
has been continued today, and the situation
in the House is a little better and we are grate-
ful to the Members who have taken interest
in this subject.

Before | make any observations on the
budget, I would like to make a reference to two
points in the hon. Finance Minister's budget
speech which are very relevant to this budget.
These are, the mandate received from the nation
and the assurance and commitment expressed
regarding the removal of regional disparities
in the country in the sphere of industrial deve-
lopment. [ would be going with the mandate.
As this Government and, also the ruling party
to which 1 belong, received a massive mandate
from the poeple about socialaism, and rapid
economic development of the counmtry, we
also, each one of us, received mandates from
our own States as well as from our own con-
stituencies. In the territory of Manipur, it
was for the first time that two seats were won
by the ruling party in the history of Indian
Independence, and this was quite indicative
of the people’s confidence and sense of co-
operation with the Government and which also
equally implies that the people have given them
their approval, and those of us who have been
elected from the area have to fulfit in our
perforimance the mandate given by them.

The mandate mainly received from the
people of this area is, firstly, the much-talked
of much-appreciated and slso reflected by the
deliberations of this House the demand for
Statehood. The Government of India uader
the able Prime Ministorship, of Shrimati
Indira Gundhi, showed tremendous wisdom in
making a timely announcement before the
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dissolution of the fourth Lok Sabha in the
month of October last, and that saved a situa-
tion which was developing into one of terrific
magnitude, Now, the guestion remains when
the Government of India, under the able
leadership of the Prime Minister, is going to
fulfil this commitment to the people and show
their grent wisdom

Manipur has no popular Government now.
The popular Government functioning under
the Union Territories Act was dissolved in
October, 1969. In coming October, Presi-
dent’s rule will be completing its second year.
This is a very significant aspect of the political
situation there. All the political parties there,
including my party, decided that there would
be no participation in any clection under the
existing Union Territorise Act. because the
people have realised that the Assembly and
Ministry under this Act are just a semblance
of a popular government. The powers are
%o limited, the restrictions and limitations are
S0 many, that there is no charm in it. There-.
fore, it was decided once and for all that until
full Statehood is established, there will no
participation in elections. This question came
up when the Lok Sabha was dissolved, because
it was our right to demand mid-term election
under the existing law. But the people there.,
irrespective of party affiliation or ideology,
decided not to participate in such elections.
It might have been a coincidence or perhaps it
was out of respect to the people's will that the
Government of India also did not order mid-
term elections under the existing law in Manipur.
Even if there was an order to that effect,there,
would have been no participation 1n the
election. Therefore, any further delay in
bringing the necessary legislation for confer-
ment of Statechood on Manipur will create
serious problems. Ideologically and tempera-
mentally, I am not one who usually gives
warnings or threats, because of all the parties
the Congress Party has never indulged in mere
threats. But on diflerent occasions, we have
received replies from the House Minister and
other ministers that the matter is being examin-
ed, it is under consideration, it is coming up
in due course, etc. Such stock replies are
misplaced and are not called for under the
existing circumstances, Though the Finance
Minister is not in charge of Home Affairs
or directly dealing with political issues, ¥ hope
he would be competent to reply to this. We
resonadbly expect that in his reply, he will
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make a definite commitment that the Bill wiil
be introduced and passed in this session. |
am not merely expressing sentiments. 1 am
putting the facts before the House and hefore
the Home Ministry.

Having said this, 1 come to the next issue-
preservation of the territorial integrity of
Manipur, '

There has been a lot of discussion on this
suhject and there has been discovery of a lot
of mistakes an the part of the Government
of India. If 1 remember correctly, even the
Prime Minister had admitted publicly on some
occasions that while the three sub-divisions
of Manipur were included in the cessation of
operations agreement entered into between
the Government of India and Nagaland 1t was
without the knowledge and consent of the
people of Manipur. That was & great mistake.
1t was admitted that it was too late to correct
that mistake. Fven now Manipur is the
victim of such a mistake. This has happened
only because there was no proper understand
ing of our area. Delhi being far away from
Manipur the people here do not know the real
problems of Manipur.

Many (riends here talk of Manipur having
a common border with China, In fact, we
have common border with Burma in three
directions There is no common border with
China. Bufma is our major neighbour and
we have a long common border with her. On
the Burmese side, as well as on the otner side,
that is, the border with other States of our
country, we have many problems and- there
has been no adequate attempt made to fathom
and understand the depth of these problems,
Our only consolation is that at the natio!\nl
level there are sings of increasing understanding
of the problems, and if this goes on at rapid
speed no more furhter mistakes will be made.
Any attempt to disintegrate Manipur, to weaken
or reduce the size or territorial inlergritgf of
Manipur will not only endanger Manipur
but will be a danger to the whole of that
region and of the country Tor that matter.
T am sdying this with all conviction in my
commend and the knowledge of the historical
background the conditions obtaining there
and the security problems of that area.

Coming to the removal of the rzgic_ma!
disparities in the industrial sphere, Manipur
is full of industrial potentialities, Raw mate-
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rials for paper, matches, and cement are
available there. Here 1 may say that for some-
time I had an opportunity to associate myself
with government, I know how the Eastern Zonal
Council was discussingthe development of the
castern region in the sphere of industries and
power supply,Decision were taken only on poli-
tical consideration. Small units like Manipur,
Tripura, Nagaland, NEFA and Meghalaya
should not be judged by their size or popula-
tion alone but by their resources and poten-
tialities, too. Now in order to conduct a
geological survey in Manipur we require
a lot of political pull, So, in spite of the pot-
cntialities we are not able to have a geological
survey. For instance, we have been depending
on our own resoureces of iron ore at Kak-
ching for our necessities in the early days.

A geological survey will discover a number
of valuable things which will pot only 'he
usefal for Manipur but will also enrich the
county.

There has been tn some quarters, cven in
responsible quarters, a very improper and
wrong atlitude shown towards the small
units, the other day, last Friday, { remember,
when we discussed a Private Mcmber’s Reso-
tution, there was a refererce by some hon,
Member [rom the other side that the Central
Government should sec that for political
mmisbchaviour grants arc withdrawn and they

arc  punished by withdrawing financial
assistance. This 1s nothing but an
expression of colomal attitude, We have

been trying to justify our sympathy for Bangla
Desh because that  has been treated as a
colony by West Pakistan. We should search
our own hearts and develop a proper attitude
towards small units.. So that we may not
commit such a mistake ourselves. 1 do not
talk of Manipur alone; there might be other
victims of thic improper attitude. I know,
many big officers coming to Manipur from
outside just talk very irresponsibly. We cannot
blame them; they reflect the thinking of a cer-
tain section of the people. They say that
they are spending in Manipur, & small area,
their money and they have a right to interfere
in our affairs, as if it is a small colony of a
big country and every body just entering it
from outside the border has a right to inter-
fere and safeguard his money, The whole
concept, the attitude, the pattern of financing
i3 wrong,
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We see in this Budget that some amount
has been earmarked. We have nothing to
say against that. The point | would like to
emphasize is that when we spend, there are
two aspects of it, One is just temporary and
routine expenditure, which goes in the form
of salaries and other things, and which goes
from hand to mouth., The other form of
expenditure is long term investment in the
form of industrics and Similar other things,
which will grow into national assets and which
will not only strengthen that region but will
ajso strengthen the national economy and the
national security in that arca. The second
aspect is lacking and we have to develop the
awareness of if not only in the ruling party
or in the Opposition parties but the whole
country has to educate itself about that, Every

citizen has to cducate himself in the proper
attitude.

We have been demanding the inclusion of
Manipuri language in the Eighth Schedule.
This may sound very strange to some of our
friends who arce always interested in the number
of people and ask, **How many are vou; what
is your population ?" This runs counter to the
whole concept of culturc. Manipur is not
a mere accidental collection of a few people. It
has had its history and cultural background for
the last  thousands and thousands of years
unconnected with the rest of the world and
surrounded by long ranges of hills. It has
developed into a very rich culture, Now it
is a part of India and we are all proud, that
it 1s a part of India. The people of India have
also contributed to the development of this
culture. This culture and development
of the Manipur language has taken place
in spite of the smallness of the area. It has
been the language of the court and of offices
till its integration with the rest of the country
in October 1949, Now when we demand its
inclusion in its right place, in the Eighth Sche-
dule of the Constitution, we arc asked how

many people speak that language and
how many books are there. The
same question arosc when we wanted

Manipuri to have a place in the higher uni-
versity education when we found it
hard to convince the learned people of a par-
ticular university, who had no knowledge
of Manipuri, as to the attainment of this
language be proposed the opening of a
Manipuri Section in the University Library
s0 that one could judge the attainment of
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the language after sceing the number of
books written in the ages, the number of
subjects covered and the history of the
development of the language

MR. DEPUTY SPEAKER : Please con-
chude now,

SHRI N. TOMBI SINGH : Yus, Sir, 1
am grateful for the indulgence that you
have showa to me,

Having said this, with all the cmphasis
at my command, | would like to say that
sufficient measures be taken up at the Gove-
rament leve!l and necessary Jegislation be
taken up to include Manipuri in the Eighth
Schedule as early as possible.

MR. DEPUTY SPFAKER : You have
made your point. That is ail.

SHRI N, TOMBL SINGH :1 wanted to
cover a few other points,

With these few words, 1 would like to
emphasize once again thatin his reply, about
the confirment of the Statehood on Manipur,
a definite deadline may be indicated. They
have received a massive mandate from the
people, including the people of Manipur,

THE MINISTER OF STATE IN THE,
MINISTRY OF FINANCE (SHR! K.R.
GANESH): Mr.Deputy-Speaker, Sir, | am thank-
ful to hon. Members who have taken partin

the debate on the Demands for Manipur,

The debate has been very instructive and,
particularly, the Members who come from
Manipur have put before this House the real
foelings of the people of that arca.

Coming from an area which is as ancient
and as under-developed as Manipur, knowing
the problems of a distant far-stretched area,
knowing the problems and complexities of
development of such an area, knowing the
inherent ipadequacies in the administrative
system of sueh an area, 1 am in a position
to understand more intimately the problems
that have been focused here, particufarly, by
Membders belonging to Manipur,

The major question taised here was the
question of Statehiood. As this House knows,
*he Prime Minister had announced that the
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Government of India have acvepted in prirdi
ple the demand of the people of Manipur along
with Tripura and Meghalaya for Statchood,
thus putting the seal of the Government of
India on the basic aspirations of the people
of Manipur.

The Cabinet Sub-Committee has been
discussing  this guestion #nd the problem
that is there is of finding an integrated const-
tutional arrangement for the entirc nt Hh-
eastern area consisting of Manipur, Meghalaya
and Tripura. This discussion that is goirg
on has reachcd an advanced stage and legi-
salative proposals are being draw up. There
is no question, as some hon. Members from
the other side pointed out, of going back on
the assurance that has been given to the
peoplc of Manipur, 1 can only assui¢ the
Housc that in the yuickest possible time. ile¢
necessary legislation for  the Statehood ot
Mapipur will be introduced. | have
noted the warning that our friend
has given.l shall communicate this to the admi-
nistrative Ministry concerned. He wanted a
commitment that the Bill will be introduced
in this session of the House.

There has becn yuite alot of generdd
political criticism made that for the last 20
years we have not heen able to do anything.
The only point that 1 wish to submit here is
that in our recent Parhamentary eclection,
the mid-term poll, the peoplc of Manipur
have sailed with the nationa) mainstream and
for the first time, as the hon, Member pointed
out. both the seats in the Manipur area were
won by the present ruling party. ,

A Territory like Manipur requires a much
faster rate of Jevelopment, It requires much
greater outlay. Tt requires much greater inve-
stment. This, the Government of India has
been trying to do. Plan after plan, the outlay
on Manipur has increased tremendously-from
the First Plan to the Present Plan—~ and efforts
are being made, within the resources available,
to realise the strategic importance of the area,
particularly in the present almost explosive
situation that exists as a result of the tragic
events that have taken place in Bangla Desh.

‘In the Plan outlay, whereas Ws. 12,88
crores wis allotted during the Third Plan-
which itself is much higher than what was
allotted in the previous Plans preceding it,«
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in the Fourth Plan, the Plan outlay is of tiwe
order of Rs. 30.25 crores. Phis is & much
higher outlay, more-than twice the figure of
the Second Plan. We realise the need for buil-
ding theinfra-structure, the need of proviqing
roads, communication facilities, socilal services
etc. and these have been taken care of as far
as the Fourth Plan is concerned.

Mr. Dasaratha Deb made the point that
there is more expenditure on Police and less
expenditure on Education, Social Services
and Development. This is actually a general
criticism, a political criticism, but , as far
as facts are concerned, | think they will disp-
rove this. Of course, in a strategic area like
Manipur, with certain political distortions
that have taken place there, and with
so many other factors, the Policc there is
bound to be more than in other areas; but
even then 1 wish to point out that the expe-
nditure on Education in 1971-72 is Rs. 4,62
crores whercas the expenditure on Police
it only Rs. 3.37 crores.

SHR1 DASARATHA DFRB(Tripura East) :
What about Industrics and Agriculture ?

SHRI] K.R. GANESH : ] have heard you
patiently. I will come to that. | have taken
you very seriously.

As far as Education is concerncd, there
has been a slight increase, even this year, from
Rs. 4.5 crores to Rs. 4.62 crores. Manipur
has 14 colleges, one Industrial Training Insti-
tute, one Law College, one Science College,
one BT college, one Arts College, and one
Sangect Maha Vidyataya. The Student
popuintion is 2 1/2 lakhs of which 80,000 are
girl students. There is 13 per cent outlay for
1971-72 on the Plan side and on the non-
Plan side It is 25 per cent. These are figures
which show that onc need not be ashamed,
need not be on the defence.

Ax 1 indicated in the beginning, coming
from a Territory which has got simitar problems
I know that higher outlay for developnent is
RECEsSRLY.

But a very serious attempt has been made
to meet the immediate requirements of the
Manipuri people. As far as education is
conoerned, the provision that has made and
twe. institution that has  been created

will  not siand at a disadvantage as
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compared with those in many other parts of
the country.

In education itself, there has been a demany
for having a university of Manipur. Then,
the proposal is there to have a centre of the
Jawaharla! Nehru University for post-graduste
studies, and a team headed hy Dr. Nag Chau-
dhuri is visiting that area and their report is
awaited.

If we take the health services also, the
provision for health sercvices in 1970-71 was
Rs. 34 lakhs, and in 1971-72 , it is Rs. 49 lakhs.
Manipur has 13 hospitals, 12 primary health
centres, 38 primary health sub-centres and
63 dispensaries, and 200 beds are proposed
to be added to the ¢xisting hospitals.  So, in
this sphere of puolic health also, an attempt
has been made to provide modern medical
facilities ay far as possible to the people of
Manipur. Once agamn, I submit that in an arga
tike that 1in which the medical facifities have
to be provided on a scale which may be much
bigger than the developed areas, much more
might have to be done considering the resour-
ces, 1 think that the Government of Indin will
take this into consideration. Transport and
communications, for industrial development
and for strategic recasons and for giving
minimum facilities to the people are very
vital in an arca like Manipur. in the Fourth
Plan, nearly Rs. 10,88 crores have been allotted
for roads and Rs. 80 lakhs for road ‘tranaport,
and this works out to one-third of the total
Plan outlay of Rs. 30.25 crores. A road linking
Silchar in Assam to Imphal with a length of
about 224 k. m. is already under construction,
and this will meet the immediate needs of the
communication system as far as  Manipur
is concerned.

In the same way, if we take electricity*
Manipur has got very inadequate electricity,
The installed capacity has been doubled to
5500 k. w., and a Rs. 2.85 crores arc being
speat  this year on hydro-clectric project at
Loktak in the Central sector,

In conaection with industrial development,
yesterday, another Member from Manipug
pointed out that the administration of Manipur
had recommended various projects for the
consideration of the Central Government.
1 have tried to find out the stage in which
these projects are or the stage in which these
proposals are. I have some facta about them,
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As far a8 the coment factory is concerned,

a survey by the Geological Survey of india 1o
assess the availability of limestone and other
materials in Manipur has been undertaken,
and the Government of Manipur has entru-
sted to the Cement Corporation of India the
work of preparation of
It is expected that this report will be ready

in tne course of the current year.

For the paper mill also, a project report
and pre-investment survey of forest and river
dixcharge during the year and other factors
connected with the project are under consi-
deration and are under preparation, and the
preparation of the feasibility report has also
baen taken up, and oncc the viabilitv  of
this project i¢ established, it is intended to
request the public sector corporation to sel
up a proiect for the manufacture of paper.

As far as the starch-cum-glucose-cum-Corn
flakes unit is concerned, this can be taken
up only when the power supply in Manipur
is increased. In the meanwhile, the Food
Corporation of India has been rcauested by
the Manipur Administration to procure maize
in Manipur in the current year 50 that cult-
ivators get adequate price for their produce.

A provision of nearly Rs. 46 Jakhs has
been made for large and medsum industry,
Shri Deb pointed out that this provision
may not be large, but 1 can assure him that
because Manipur's develoment now depends
on the infra-structure that has got to be buill,
the communications sysiem that has to be
expanded and the additional power that will
be generated, there will be no difficulty in
providing the finance for any viable project
that the admimstration of Manipur as well
as the Planning Commission and other agencies

have.

Apart from this, the whole territory
Manipur has been sclected for, concessional
finance by financial institutions like IFC,
IDBI, and the whole territory outside the
municipal limits of Imphal has also been
selected for {0 per cent outright grant by
Government to new industries that may be
set up there. Recently a survey team sponsored
by the TDBI carried out a survey to explore
the possibilitics of establishing industries in
Manipur, So the attention of Government
and its various institutions and financial agem-
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cie_u is directed to locating places where indue
stries could be st up and helping in the ime-
grated development of the area,

"_I'hese are some of the points raised. As
1 sau_i in the heginning, the aspirations of the
Manipur people for full statehood and the
desire of these cultured and  hard-working
people for rapid development to come up to
the level of the other advanced communities
of India in the shortest possible time, as have
been placed in this House, are recognised by
Government and all efforts are being made,

within the resources avaifable, (n see inat
they are fulfilled.
MR. DFPUTY-SPEAKER : There are

17 cut motions. 1 shall put them together o
vote,

All the cut motions were put and negatived.

‘ MR. DEPUTY-5PLAKER : The quesiion
is !

““That the respective sums not exceeding
the amounts shown 1n the fourth column of
the order paper be granted to the Presidem
out of the Consolidated Fund of the Union
Territory of Manipur to completc  the
sum necessary to defray the charges
which will come in course of payment during
the year ending the st day of March 1972,
in respect of the following demands entered
in the second column thereof.

Demands Nos. | to 44",

The motion was adopted

| The motion for Demands for Grants which
were adopted by the Lok Sabha are reprodused
below—Ed., ]

DeMand No, 1--LAND  Revenut

*“That & sum not exceeding Rs.14,19,000/-
be granted to the President out of the Cons-
lidated Fundofthe Union territory of
Manipurto complete the sum ucocssary
to defray the charges which will come in
course of payment during the year ending
3ist day of March, 1972, in respect of **Land
Revenue.”

DEMAND NO. 2~-STATE EXCISE.

“*That a sum not excoeding Rs, 1,73,000/
be granied to the President out of the Consoe
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fidated Fund ofthe Union territory of
Manipur to complete thc sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of *State
Excise’,™

DFMAND NO. 3——TAXES ON VEHICIFS

*“That a sum not exceeding Rs. 76,000/
be granted to the President out of the C'onso-
lidated Fund ofthe Union territory of
Manipur to complete the sum nccessary
to defray the charges which will come in
course of payment during the year ending
3ist day of March, 1972, in respect of ‘Taxes
on  Vehicles'. "
4—-Sarrs Tax

DeManD  nNO,

‘‘“That a sum not exceeding Rs. 71,000/-
be granted to the president out of the Conso-
lidated Fund of the Union territory of Mani-

pur to complete the sum necessary
to defray the charges which will come
ih course of psyment during the year ending
Jist day of March, 1972, in respect of ‘Sales
Tax.”

DimanD No, 5- Oruer Taxes aND DuTirs

““That a sum not exceeding Rs. 2,000/
be granted to the President out of the Conso-
lidated Fund of the Union territary ol
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
Jist day of March, 1972, in respect of ‘Other
Taxes and Duties'.”

DeMAND NO.  6—STAMPS

**That a sum mot exceeding Rs. 17,000/
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur 1o complete the sum necessary

to defray the charges which will come in course

of payment during the year ending 3ist day
of March, 1972, in respect of ‘Stamps’ |

DeMAND NO. 7—REGISTRATION

““That & sum not excceding Rs. 57,000/
be granted to the President out of the conso-
lidated Fund of the Union territory of
Manipur to comglete the sum necessary
{o defray the charges which will come in course
of psyment duriog the year pading 3ist day
of March, 1972, in respect, .of $Registration® ,*
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DEMAND NO., 8—PARLIAMENT, STATF AND
UNION TERRITORIES LEGISLATURE

*“That a sum not exceeding Rs, 7,64,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the cnarges which will come in
course of payment during the year ending
Jist day of March, 1972 in respect of *Parlia-

(1]

ment, State and Union Territories Legislature’,

DemAND NO.9- GINERAL  ADMINISTRATION

**That a sum not exceeding Rs, 64,64,000/-
be granted to the President out of the Conso-
lidated Fund of thc Unionterritory of
Manipur to complcic the sum necessary
to defrny the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of *General
Administration” .

DFMAND NO. 10—ADMINISTRATION OF JUSTICE

**That a sum not exceeding Rs. 3,16,000/-
be granted to the President out of the Conso-
lidated Fund ofthe Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in course
of payment during the year ending 31st day
of March, 1972, in respect of ‘Administration
of Justice® "

DeMAND NO. 11—-JALLS

**That a sum not exceeding Rs. 3,71,000/-
be granted to the President out of the Conso-
lidated Funa of the Union territory of
Manipur t0 compiete the sum nECCSBATY
to defray the charges which will come in
course of payment during the year ending
+1st day of March, 1972, in respect of ‘Jaik'."”

DFMAND NO. [2~POLICE
**That a sum not exceeding Rs. 2,24,41,000/
be granted to the President out of the Conso-,
lidated Fund ofthe Union territory of
Manipur to complete the sum necessaly
to defrayv the charges which will come in course
of payment during the year ending 31st day

BN 1}

of March, 1972, in respect of ‘Police™ .
DeMaND No. 13—Civii. SuppLies

*‘That & sum riot excecding Rs. 1,65,000/.
be granted to the President out of the Conso-
lidated Fund ofthe Union territory eof
Manipur  to complete the sum neeessary
10 defray the charges which will come tn
conrse of payment during the year ending 31,
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I(!&y _pf March, 1972, in respect of Civil Supp-
ies.
DemaND No. [4-—EDUCATION

* That a sum not exceeding Rs. 3,08,32,000/-
be granted to the President out of the Conso-

lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in

course of payment during the year ending

3Is_t day of March, 1972. in respect of “Edu-
cation.””

DEMAND No. [5-—MEDICAL

““That a sum not exceeding Rs. 55,14,000/-
be granted to the President out of the Conso-
lidate Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in course
of payment during the year ending 31st day
of March, 1972, in respect of ‘Medical.” ™

DEMAND No. 16—PuBLIc HEALTH

‘“That a sum not exceeding Rs. 33,09,000/-
be granted to the President out of the Conso-

lidated Fund of the Union terriroty of
Manipur to eomplete the sum necessary
to defray the charges which will come in

course of payment during the year ending

31Ist day of March, 1972, in respect of ‘Public
Healthi. ™

DEMAND No. |7—AGRICULTURE AND FISHERIES

“‘That a sum not exceeding Rs. 29,65,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in course
of payment during the year ending 31st day

of March, 1972 in respect of ‘Agriculture and
Fiskeries.” ™

DeEMAND No. 18—ANIMAL HUSBANDRY

‘“That a sum not exceeding Rs. 16,55000/-
be granted to the President out of the Conos-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which wifl come in course
of payment during the year ending 31st day

of March, 1972, in respect of ‘Animal Hus-
bandry.”

DEMAND No. 19—C0-OPERATION
““That a sum not exceeding Rs. 8,06,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
0 defray the charges which will come -n
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course of payment during the year ending
31st day of March, 1972, in respect of * Coopera-
tion.”

DEMAND NO. 20-—INDUSTRIES

““That a sum not exceeding Rs. 16,93,000/-
be granted to the President out of the Conso-
lidated Fund of the Union terrirtory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the vear ending
31st day of March, 1972, in respect of ‘Indu-
tries,” ™

DEMAND Nu. 21— COMMUNITY DEVELOPMENT

““That a sum not exceeding Rs. 17,64,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of pavment during the year ending
31st day of March, 1972, in respect of ‘Commu-
nity Development,’ ™

DEMAND NO, 22—LABOUR.

““That a sum not exceeding Rs. 3,09,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete ¢he sum necessary
{o defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Labour”.”

DEMAND NO. 23--STATISTICS

““That a sum not exceeding Rs. 4,41,000/-
be granted to the President out of the Conso-

lidated Fund of the Union territory of
Manipur to complete the sum  necessary
to defray the charges which will come in

course of payment during the year ending
3ist day of March. 1972, in respect of ‘Stati-

a.

stics’ .
DEMAND NO. 24-—IRRIGATION

““That a sum not exceeding Rs, 5,67,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Irriga-

CREE T}

tion’.

DEMAND NO. 25—ELECTRICITY
““That a sum not exceeding Rs. 50,37,000/-
be granted to the President out of the Conso-
lidated Fund of’the Union territory of Mani-
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pur to complete the sum  necessary
to defray the chirges which  will come in

course of payment during the year ending
3lst day of March, 1972, in respect of ‘Ele-
ctricity,” ™

DemMAND NO. 26—PuBtic WORKS (ORIGINAL
WORKS AND REPAIRS)

**That & sum not exceeding Rs. 62,61,000/
be granted to the President out of the Conso-
lidated Fund of the Union territory of Mani-
pur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of *Public
Works (Original Works and Repairs).’

DrMAND No. 27—PusLic WORkS (ESTABLISH-
MENTS)

**That a sum not exceeding Rs. 1,12,79.000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Publi¢
Works (Establishments)’.”

DEMAND NO. 28-—-ROAD TRANSPORT

‘‘That a sum not exceeding Rs. 43,62,000/-
be granted to the President out of the Consp-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to jdefray the charges which will come 1n
course of payment during the year ending
3lst day of March, 1972, in respect of *Road
Transport’. *

DEMAND NJ. 29—FAMINE

‘“That a sum not exceeding Rs. 33,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Munisar to complete the sum necessary
defray the charges which will comein course
of payment during the year ending 31st day
of March, 1972, in respect of *Famine’, ™

DrmAND NO. 30— -PENSIONS AND  OTHER
RETIREMENT  BENFErTS

““That & sum not exceeding Rs. 8,45,000/-
hs granled to the President out of the Congo-
lidated Fund of the Union territory of
Manipur t0 complete the sum necessary
to defray the charges which will come in
Course of payment during the year ending
315t day of March, 1972, in respect of*Pensions
ind other Retirement Bengfits”.”

JYAISTHA 21, 1893 (S4KA)
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DiMAND NO. 31—STATWNERY AND PRINTING

*“That a sum not exceeding Rs. 5,11,000/
be granted 1o the President out of the Conso-
lidated Fund of the Upion territory of
Manipur to complete the sum neeessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Sta-
tionery and Printing'.”

DEMAND No. 32—FoOREST

**That a sum net exceeding Rs. 11,86,000/
be granted to the President out of the Consoli-
dated Fund of the Union territory of
Manipur 10 complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March,1972, in respect of ‘Forest’.”

DEeMAND NO. 33—MISCELLANEOUS

““That a sum not exceeding Rs. 39,22,000
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of ‘Mis-
cellaneous’,”

DeMAND NO. 34— CaAPITAL OUTLAY (N PUN
uic Hearmx

*“That a sum not exceeding Rs, 8,133,000
be granted to the President out of the Conson
hdated Fund of the Union territory' of
Manipur to complete the sum necessary
to defray  the charges which will come in
vourse of payment during the year ending
3ist day of March, 1972, in respect of ‘Capital
outlay on Public Health’,™

DiMAND Nt . 35—CAPITAL OUTLAY ON MINOR
IRRIGATION !

‘““That a sum not exceeding Rs. 5,07,000
be granted to the President out of the Conso-
lidated Fund of the Union territory of"
Manipur to complete the sum ;
to defray the charges which will come in
course of payment during the year ending
31st day of March, 1972, in respect of‘Ulpital‘

LIS 1]

outlay on Minor Irrigation’,

DEMAND NO. 36--CAPITAL OUTLAY ON
CUNTROL

““That a sum not exceeding Rs, 13,33,000
be granted to the Presidant out of the Conaoe
lidatod Fund of the Union territory of Mani«

PFrooo.
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[ Mr. Deputy Speaker | DeMAND Ne. 42-~CaPriat. OQUTLAY ON
pur to complete the sum  necessary INpysREs
to defray the charges which will come in

course of paymens duirng the year ending
$ist dav of March, 1972, in respect of ‘Caps-

18} owntlay on Flood Congrol’ . ™

DempND NO,37 —~CAPITAL OUTLAY ON ELFCTRICITY
*“That a sum not exceeding Rs. 71,15,000

be granted to the President out of the Conso-

lidated Fund of thc Union territory of

Manipur to complete the sum negessary

to defray the charges which will come in

course of payment during the year ending

M«t day of March, 1972, in respect of *Capital

outlay on Electricity’. ™
DEMAND Np. 38 —-CAPITAL OUTLAY ON ROADS

““That a sum not exceeding Rs. 1,36,67,000
be granted to the President out of the Conso-
lidated Fund of the Union termtory of
Manipur to complete the sum necessary
to defray  the charges which  will come n
gourse of payment during the year ending
s day of March, 1972, in respect of *Capi-
tal outiny on Roads,” "

DEMAND NO. 39—~CAPITal OUTLAY JN BUM DINGS

**That a sum not exceeding Rs, 52,37,000
be granted to the President out of the Conso-
lidted Fund of the Union territory of
Manipur to complete he sum necessary
to- dofray the charges wheich  will come
in course of payment during the year ending
Mt day of March, 1972, in respect of *Capital
Qutlay on Buildings™. "

PEMAND NO, 40— CAPITAL QUTLAY ON ROAD
# TRANSPORT

*Fhat a sum not exceeding Rs. 8,00,000/-
be granted to the President out of the Conso-
tidated Fund of the Union territory of
Manipur to complete the sum necessary
to defray the charges which will come in
cowse of payment doring the year ending

34t day of March, 1972, in respect of *Capitat
Outiay on Road Transport.” ™

Desmanp NG, 41-CAPITAL OUTLAY ON Starr
" TRADING

That & sum not exceeding Rs, 58,04,000/-

be ,ranted to the Prasident out of the Conso-

fidated Fund of the Union territoty of

Muwipdr {0 rcomplete the sum necexsary

to  defray the charges which will come in

c-;ug'aq of payment during the year ending

st day of Mureh, 1972, in respeot of ‘Cupital
et o e ot

**That a sum not excec''ing Rs. 6,67,008/-
be grantcd to the President out of the Conso-
lidated Fund of the Union territory of
Manipur (o complete the sum neessary
to defray the charges which will come in
course of payment during the year ending
Jtst day of March, 1972, in respect of *Capital
Outlay on Indistries’, ™

DrMAND NO, 43—Carttat ovriay onv Cos
OPERATION

*That & sum not exceeding Rs. 1,37,000/-
be granted to the President out of the Conso-
lidated Fund of the Union territory of
Manipus to complele the sum necessary
to defray  the charges which  will come in
course of payment during the year ending
Yist day of March, 1972, in respect of *Capital
Outlay on Cooperation® ™

Demanp NO. 44 —LoANS AND  ADVANCES

“Fhat a sum not exceeding Rs. 30,24,000
be gramed to the President owt of the Conso-
lidated Fond of the Union territory  of
Manipur to complete the sum necessary
to defray the charges which wili come n
course of payment during the year ending
3tst day of March, 1972, in respect of *Loans
amd Advances’.

34,53 hes.

MANIPUR APPROPRIATION (NO, 2)
BILL*, 1971

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE. (SHRI
K.R. GANESH) : 1T beg to move for leave
to introduce a Bill to authorise payment and
appropriation of certain sums from and out of
the Consolidated Fund of the Union Terri-
tory of Manipur for the services of the financial
year 1971.72.

MR. DEPUTY-SPEAKER :
tion is :

*“That leave be granted to introduce 2
Bilkto authorize payment and gppropristion
of certain swms from and  out of ihe Comse~
lidsted Fund of the Union Territory of Manis
pur for the services of the financial year
W

Ihe meticn was adopred .

The ques-

Vibiished in the Gazstie of India Exirsordinary Part 17, Soction ¥, dated. 116,71,



